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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNAL PRINCIPAL BENCH, AT NEW DELHI 

Original Application No. 1262/2024 

IN THE MATTER OF: 

Shankar Lal Lakhande & Others   ………..APPLICANT 

//VERSUS// 

State of Madhya Pradesh & Others  ………..RESPONDENT 

 

CHRONOLOGY OF EVENTS 

 

Date Description 

02.05.2024 Mining contract executed with Answering 

Respondent No-8 as Mine Developer-cum-Operator 

(MDO) for 65 mines, including Chicholi mine, with 

validity till 01.05.2027. 

31.08.2024  Letter to the MD, State Mining Corporation, Bhopal 

by MDO for surrender of the lease due to local 

disturbance and Maharashtra and MP border issues   

11.11. 2024 Another letter by Answering Respondent to 

surrender the lease of Chicholi mine owing to 

rampant illegal mining in surrounding areas, and 

obstructions in lawful operation of the Sand Mines. 
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13.12.2024 Ld. Joint Committee inspection at the site; 

coordinates measured using mobile phones instead of 

DGPS (raising accuracy concerns). 

20.05.2025 Respondent Nos. 2 & 4 filed reply confirming illegal 

mining by other violators; no action ever taken 

against Answering Respondent. 

30.08.2025 FIR lodged against the Answering Respondent 

(MDO) dated 30.08.2025 retrospectively a year after 

surrendering the sand lease dated 11.11.2024 

(Annexure R-8/8) 

 

 

PLACE: Bhopal              Respondent No. 8 

DATE: 11/10/2025       

Through Counsel 

                 [Om Shanker Shrivastava, Advocate]  
Omslawhouse; R-52, Zone-II, MP Nagar,  

Bhopal (MP) Ph; 7869911990   

Email: omslawhouse@gmail.com 
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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNAL PRINCIPAL BENCH, AT NEW DELHI 

Original Application No. 1262/2024 

IN THE MATTER OF: 

SHANKAR LAL LAKHANDE & OTHERS   …..APPLICANT 

//VERSUS// 

STATE OF MADHYA PRADESH & OTHERS …..RESPONDENT 

 

REPLY ON BEHALF RESPONDENT NO 8  

 

Most Humbly Showeth: 

1. That, the instant Original Application (“OA”) was filed as a letter petition 

before this Hon’ble Tribunal by the Applicants raising multifarious and 

baseless allegations of environmental violations at the Chicholi sand 

quarry, Balaghat. This Hon’ble Tribunal was pleased to implead M/S R G 

Associates i.e. Respondent no. 8 in the present OA (hereinafter referred 

to as the “Answering Respondent”). 

 

2. That it is submitted at the very outset that save and except the matters of 

record, the Answering Respondent denies and disputes all averments, 

allegations and submissions made in the OA. Nothing contained in the 

OA may be deemed to be admitted for lack of traverse or otherwise, unless 

specifically admitted by the Answering Respondent. 
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3. That this Hon’ble Tribunal vide order dated 20.11.2024 was pleased to 

constitute a joint committee and directed it to visit the concerned site and 

submit a factual and action taken report. The Ld. Joint Committee visited 

the concerned mining area on 13.12.2024. The report (“Report”) of the 

Ld. Joint Committee was submitted before this Hon’ble Tribunal. 

4. The relevant factual matrix of the matter are succinctly stated herein 

below for the convenience of this Hon’ble Tribunal 

 

BRIEF FACTS 

5. That, the present OA pertains to unfounded allegations of illegal and 

unregulated sand mining in respect of the operations at the Chicholi Sand 

Quarry, situated in Village Chicholi, Tehsil Khairlanji, District Balaghat 

(M.P.), located along the left bank of the Bawanthandi River, Balaghat, 

MP. As per the Mining plan approved by the authority the river carries 

sufficient quantity of aggregates / gravel and boulder because of it's 

topography and flowing through hilly terrain and rock types region. 

Moreover, river flows through a slop which gives momentum to the rain 

water which in turn increases the corrosion and erosion resulting 

deposition od sand mineral.      

 

6. That, the Madhya Pradesh State Mining Corporation Limited 

(“MPSMC”) R-3 issued an e-tender dated 05.02.2023 for awarding 

contracts of 65 sand quarries across Balaghat district, having a cumulative 

annual production capacity of 15 lakh cubic meters. The Answering 

Respondent, represented by Shri Ramesh Prasad Dubey and Shri Girish 
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Pathak, was declared the successful bidder and appointed as the Mine 

Developer-cum-Operator (“MDO”) under a contract executed on 

02.05.2024, valid up to 01.05.2027. The total lease area covered under the 

contract was 291.755 hectares, including a 4.99-hectare sand mine located 

at Khasra No. 463, Village Chicholi, Balaghat. 

 

7. That, the mining operations could be conducted only within the area duly 

allotted and demarcated by the Mining Department. The responsibility for 

erecting and maintaining the boundary pillars and coordinates lies solely 

with the Mining Department at District level. The Answering Respondent, 

as MDO, had no role whatsoever in determining or placing the boundary 

pillars or in the technical fixation of coordinates. The mining operation 

can be initiated only after due Bhu-Pravesh and demarcation by the 

authority at the respective sand query.   

 

8. That, the Rule 5(1) of the Madhya Pradesh Sand (Mining, Transportation, 

storage and trading) Rules 2019 (as amended) states as follows. 

"Demarcation of sand quarries. - The Collector shall identify new sand be 

bearing areas in rivers or on other places of the State. D.G.P.S. survey 

shall be carried out and its location on revenue map along with Latitude 

and Longitudes shall be marked: Provided that the sand quarries 

demarcated and declared prior to the commencement of these rules, may 

be amended by following the same procedure as required..." Therefore, 

any sand queries are required to be declared by the concerned collector 

within its jurisdiction.  In the instant case also the under procedure the 
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query was identified and all mining operations were undertaken strictly 

within the demarcated area under supervision of the Mining Officer, and 

the answering respondent at no stage carried out any extraction beyond 

the lease boundaries.  

 

9. That, the region adjoining the Madhya Pradesh & Maharashtra border is 

plagued by large-scale illegal mining activities carried out by local 

offenders. The Sarpanch of Village Chicholi, by written complaint dated 

09.01.2024 to the Sub-Divisional Officer, formally identified certain 

individuals, including Raja Lilhare and Kankar Munjare, as being 

responsible for such illegal operations. These very names are reflected in 

the Report of the Joint Committee itself. The Chicholi region, particularly 

the areas adjoining the Bawanthandi riverbed and the border between 

Madhya Pradesh and Maharashtra, is notoriously affected by rampant 

illegal mining conducted by unauthorized local operators. These illegal 

activities have been a long-standing concern for local residents as well as 

for the lawful leaseholders, including the Answering Respondent. 

 

10. That, the Answering Respondent, upon taking over the operations, 

observed the widespread illegal excavation being carried out in and 

around the lease area by certain anti-social elements. Owing to the gravity 

of the issue and the continuous disturbance caused by these unlawful 

operations, the Answering Respondent made multiple written complaints 

and representations to the concerned authorities including the Mining 

Officer, Collector (Mines), Sub-Divisional Officer, and the Police 
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Department, from time to time during the year 2024. In these 

representations, the Answering Respondent specifically apprised the 

authorities that illegal mining was occurring outside the designated lease 

area, often during night hours, and that such operations were being carried 

out by unauthorized individuals and local residents of the villages of 

Madhya Pradesh & Maharastra. Despite repeated follow-ups, no effective 

preventive or penal action was taken by the authorities against violators. 

The lack of administrative cooperation rendered it practically impossible 

for the Answering Respondent to carry out legitimate mining operations 

within the leasehold area. Copy of the complaints filed by the Answering 

Respondent has been annexed as ANNEXURE R-8/1. 

 

11. That, the inaction of the authorities not only caused financial losses but 

also led to disruption, intimidation of staff, and fear for personal safety. 

The Answering Respondent was, therefore, constrained to curtail and 

ultimately suspend operations at the Chicholi sand mine. The copy of the 

lease withdrawal letter dated 11.11.2024 has been annexed as 

ANNEXURE R-8/2. 

12. That, in addition to the Answering Respondent’s representations, even the 

Sarpanch of Village Chicholi had filed a written complaint dated 

09.01.2024 before the Sub-Divisional Officer, Balaghat, highlighting the 

ongoing illegal mining activities and naming the principal offenders Raja 

Lilhare and Kankar Munjare. The said individuals were later mentioned 

in the Joint Committee Report itself in connection with illegal mining in 
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the area. Copy of the complaint regarding prevailing illegality dated 

09.01.2024 filed by the then Sarpanch is annexed as ANNEXURE R-8/3. 

 

13. That, it is most pertinent to submit that due to the uncontrolled illegal 

mining activities in the vicinity, repeated disruptions, and the total apathy 

of the authorities, the Answering Respondent voluntarily surrendered the 

Chicholi mine lease as prescribed under Rule 16 of the Madhya Pradesh 

Sand (Mining, Transportation, Storage and Trading) Rules, 2019 on dated 

31.08.2024. The Answering respondent was forced to surrender the sand 

leases much before the contractual period. However, the Department did 

not accept the Surrender letter with assurance to consider the complaints 

made by the Answering Respondent. Copy of surrender letter by 

Answering Respondent to MD, State Mining Corporation, R-3 on dated 

31.08.2024 is annexed as ANNEXURE R-8/4 

 

14. That, even after fullest efforts made by the Answering respondent to 

operate  the sand mines but, due to the illegal mining activities in the 

vicinity, repeated disruptions, threat to the staff, and the continued apathy 

of the authorities, the Answering Respondent again wrote a letter and 

voluntarily surrendered vide letter dated 11.11.2024, which was duly 

submitted to the Mining Department, Balaghat, in accordance with law, 

much before the term of the tender expiring on 01.05.2027. This clearly 

demonstrates that the Answering Respondent had no intention to continue 

operations in such a volatile environment and that the surrender was a 

bona fide step taken in the interest of legality, compliance, and safety. 
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15. That, it is crucial to underscore that the Answering Respondent has at all 

times conducted mining operations strictly in accordance with the 

approved Mining Plan, Environmental Clearance conditions, and lease 

terms. Every act of extraction, transportation, and dispatch was carried out 

under duly issued transit passes generated through the official e-khanij 

portal, thereby ensuring full traceability and transparency. The 

Answering Respondent has neither indulged in, nor authorized, any 

activity beyond the sanctioned lease area. The contemporaneous record of 

daily dispatches, royalty payments, and production returns filed before the 

Mining Department stand as incontrovertible proof of bona fide and 

lawful conduct throughout the tenure of operations. 

 

16. That, it's most humbly submitted that, during its visit on dated 13.12.2024, 

the Joint Committee observed said mines was not in operation. The Joint 

Committee purportedly measured the mining area and recorded 

coordinates. However, instead of employing the Differential Global 

Positioning System (DGPS) the standard device for accurate survey the 

Committee used mobile phones to record location data. The positional 

accuracy of mobile devices varies substantially depending on the device 

and environmental conditions. Hence, the coordinates reflected in the 

Report are inherently unreliable and cannot be treated as conclusive 

evidence of the alleged boundary violations. 
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17. That, it is also pertinent to note that the alleged area of illegal excavation, 

as per the Joint Committee Report, falls on the Maharashtra side of the 

Banwanthadi River. The Applicant’s mining lease lies entirely within the 

territorial jurisdiction of the State of Madhya Pradesh, and the Applicant 

has neither operational control nor legal authority to conduct any mining 

activity across the inter-state boundary. Any excavation activity beyond 

the Madhya Pradesh border, even if it occurred, would therefore fall 

outside the jurisdiction and control of the Applicant and cannot be 

attributed to him in any manner. The allegation of cross-border excavation 

is, therefore, inherently unsustainable. 

 

18. That the findings of the Ld. Joint Committee are not only procedurally 

defective but also technically unsound. The Ld. Committee’s reliance 

upon satellite imagery, Google Earth overlays, and mobile-based 

measurements, without adopting DGPS or theodolite-based survey 

methods, violates the mandatory protocol laid down under the M.P. Sand 

Mining Rules, 2019, as amended. The Ld. Committee failed to verify 

datum points, reference coordinates, or verify the base map alignment 

with official cadastral sheets. Consequently, the purported “area of illegal 

excavation” by the committee is scientifically unreliable and cannot 

withstand judicial or administrative scrutiny. 

 

19. That, as per the Ld. Committee’s Report, the Answering Respondent 

abled to mine only 864 cubic meters (CuM) of sand against the total 

sanctioned capacity of 59,880 Cubic Meters (CuM) as per the 
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Environmental Clearance of the said mines. This establishes beyond 

doubt that the Answering Respondent had operated well within 

permissible limits and that large-scale illegal extraction as alleged by the 

Applicant was never carried out by the answering respondent. 

 

20. That, even assuming, without admitting, that any excavation occurred 

marginally outside the sanctioned boundary, the same cannot be imputed 

to the answering respondent as a willful or intentional act. The respondent 

operated strictly on the demarcated area as handed over by the Mining 

Department, and any deviation, even if discovered, can only be the result 

of erroneous demarcation of boundary pillars by third-party causes. In 

absence of mens rea or deliberate intent, criminal culpability cannot be 

fastened upon the Answering Respondent (MDO), particularly when no 

recovery, seizure, or actus reus as per Rules 53(4) of MP Minor Mineral 

Rules 1996 which has been established on record. 

 

21. That, it is further pertinent to mention that the requisite Half-Yearly 

Environmental Compliance Reports before the State Environment Impact 

Assessment Authority (SEIAA) through the Parivesh Portal were duly 

being submitted. The then compliance report, covering the period from 

July 2024 to December 2024, stands duly uploaded and acknowledged on 

the Parivesh platform by the Corporation. The said report clearly 

demonstrates that the Project Proponent has consistently adhered to all 

stipulated environmental conditions and operational parameters 

prescribed under the Environmental Clearance. This establishes that the 
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mining operations were being carried out in a lawful, transparent, and 

compliant manner, under the continuous supervision of the regulatory 

authorities. A copy of the said compliance report, along with a screenshot 

evidencing its submission on the Parivesh Portal has been annexed as 

ANNEXURE R-8/5. 

 

22. That, Respondents No. 2 and 4, in their joint reply filed before this Hon'ble 

Tribunal on dated 20.05.2025, admitted that illegal mining was indeed 

being carried out in the vicinity by unauthorized persons who had 

encroached beyond demarcated pillars. They further stated that action had 

been taken against such violators by way of registration of cases and 

imposition of penalties. It is significant that no such action was ever taken 

against the Answering Respondent until much later, clearly indicating that 

the authorities themselves had not found any illegality attributable to the 

Answering Respondent during the period (July 2024 to Dec 2024). 

 

23. That, notwithstanding the above, the Collector (Mines), District Balaghat, 

issued a letter dated 28.08.2025, alleging violation of Section 18 of the 

M.P. Mineral (Prevention of Illegal Mining, Transportation and Storage) 

Rules, 2022 against the Answering respondent and mechanically raising 

exorbitantly high demand sum of ₹22,95,00,000/- (Rupees Twenty-Two 

Crore Ninety-Five Lakh) as penalty and environmental compensation. It's 

evident that, no due process as prescribed in the rules has been followed 

by the authority before imposing such penalty upon R-8. That, the 

authority also ignored the fact that, the sand quarry near river 
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Bawanthandi is inundated with rain water at present. The resent pictures 

of the alleged site were taken and being attached for kind perusal of this 

Hon'ble Tribunal as ANNEXURE R-8/6  

 

24. Ironically, on the very next day, 29.08.2025, an inter-state inspection was 

jointly carried out by officials from District Balaghat (M.P.) and District 

Bhandara (Maharashtra). The inspection report categorically concluded 

that there were no signs of illegal mining activity by any person or vehicle 

in and around the Bawanthandi river. However, to the complete surprise 

of the Answering Respondent, the Collector’s office issued a show-cause 

notice on the same day, i.e. 29.08.2025, based solely on the flawed and 

unreliable Joint Committee Report. The Answering Respondent had filed 

a response to the show cause notice to the satisfaction of the Collector’s 

office.  Copy of the Show cause notice dated 29.08.2025 and the reply 

filed by the Answering Respondent is annexed as ANNEXURE R-8/7 

and ANNEXURE R-8/8. 

 

25. That, the entire proceedings culminating in the impugned show-cause 

notice are vitiated by gross procedural irregularity and violation of the 

principles of natural justice. No prior intimation, notice, or opportunity of 

hearing was ever extended to the Applicant before the inspection was 

undertaken or before the findings were recorded. The inspection was 

carried out behind the back of the Applicant, and the report was prepared 

unilaterally, without affording any chance to present relevant records, site 

plans, or evidence to rebut the allegations. Such a process, conducted ex 

parte and in deviation of established procedure, cannot form the legal 
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foundation for penal or coercive action under the Mining Rules or under 

the general law. 

26. That the issuance of the impugned show-cause notice dated 29.08.2025 

nearly eight months after the inspection 13.12.2024, and long after the 

surrender of the lease, smacks of arbitrariness and afterthought. Such 

belated proceedings not only violate the principle of promptness inherent 

in administrative fairness but also defeat the purpose of Section 21 of the 

General Clauses Act, which requires that penal action be initiated 

contemporaneously with the alleged offence retrospectively. The delayed 

issuance of notice, after cessation of lease operations and closure of the 

project office, renders the entire process legally infirm and void ab initio. 

 

27. Shockingly, despite the above contradictory findings and absence of any 

material evidence, the Mining Department lodged a complaint with the 

police leading to registration of an FIR under Sections 303 and 317 of the 

Bharatiya Nyaya Sanhita (BNS) against the Answering Respondent. The 

said action is wholly arbitrary, devoid of factual foundation, and amounts 

to an abuse of administrative authority. Copy of FIR filed against the 

answering respondent on dated 30.08.2025 has also been annexed as 

ANNEXURE R-8/9, for kind perusal of this Hon'ble Tribunal. 

 

28. That, the entire case of the Department rests on presumptive inference 

rather than direct, scientific, physical, or documentary evidence. There is 

no seizure of machinery, sand stock, or transportation vehicle linking the 

Applicant to the alleged illegal excavation. The Ld. Committee’s 
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speculative estimation of volume and financial loss, based on visual 

approximation and without measurement under Rule 33 of the M.P. Minor 

Minerals Rules, 1996, lacks any evidentiary or legal sanctity. The 

findings, being conjectural and not supported by empirical data, cannot 

form the basis for punitive action. 

29. That the present reply is not a para-wise response. The Answering 

Respondent reserves its right to file a detailed para-wise response by the 

leave of this Hon'ble Tribunal, at a later stage, if the circumstances merit 

the same or upon the directions of this Hon’ble Tribunal. 

30. That, from the foregoing, it is evident that the Answering Respondent 

operated strictly within the demarcated lease area and in full compliance 

with the applicable laws and permissions. The extraction quantity was far 

below the permissible limit, ruling out any allegation of excessive or 

illegal mining. Rampant illegal mining in the adjoining areas was 

conducted by unauthorized individuals, which the Answering Respondent 

repeatedly reported to the authorities, yet no remedial action was taken. 

Multiple inspection reports, including that of the Collector (Mines) and 

the inter-state committee, categorically negate any allegation of illegal 

mining by the Answering Respondent. 

 

31. That, the sequence of events establishes that the bonafide Answering 

Respondent acted strictly within the confines of the rule of law and the 

contractual terms, operated well below the permissible mining limit, and 

voluntarily surrendered the lease due to uncontrollable external illegal 

mining in the region. The allegations of illegal mining against the 
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Answering Respondent are therefore arbitrary, factually incorrect, and 

unsustainable in law. 

 

32. That, and affidavit is being filed in support of the reply. 

 

PRAYER 

In view of the facts and circumstances stated hereinabove, it is most 

respectfully prayed that this Hon’ble Tribunal may kindly be pleased to: 

a) Dismiss the present Original Application as being misconceived, devoid 

of merit, and founded on erroneous, arbitrary, and procedurally defective 

findings; 

b) Quash and set aside the impugned Show Cause Notice(s) dated 08.08.2025; 

29.08.2025 and all consequential proceedings initiated thereunder, as being 

illegal, arbitrary, unscientific, and without jurisdiction; 

c) Pass such further or other orders in favour of the bonafide answering 

respondent as this Hon’ble Tribunal may deem fit and proper in the interest 

of justice, equity, and good conscience. 

PLACE: Bhopal                            Respondent No. 8 

DATE: 11/10/2025          Through Counsel 

                 [Om Shanker Shrivastava, Advocate]  
Omslawhouse; R-52, Zone-II, MP Nagar,  

Bhopal (MP) Ph; 7869911990   

Email: omslawhouse@gmail.com 
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 SEIAA Case No.-10238/2023 

(Half yearly Compliance period JULY 2024 – DEC 2024) 

 

 

 

To,                                                                                                                                                                                                
The Member Secretary,                                                                                                                                                                 
MP-SEIAA, E-5 Paryavaravan Parishar  Arera Colony, Bhopal M.P-462016. 

The Director Moef                                                                                                                                                                        
Kendriya Paryavaran Bhawan, E-5 Arera Colony, Link Road no.-3 Ravishankar nagar Bhopal-
462016. 

The Collectorate                                                                                                                                                                                   
Mining office Balaghat MP 

Sub: Submission of Compliance of the Conditions of Environmental Clearance 

for Sand Quarry in an area of 4.990 hectare, near village - chicholi, Tehsil- 

Khairlanji, District-Balaghat, Khasra  No.-463 

Reference:EC issued by SEIAA,  vide letter no. EC23B001MP183358, dated 04/10/2023 

Sir, 

As per the office Memorandum of SEIAA-MP vide no. 930/SEIAA/2019 dated 

30.05.2019, we are submitting the Environmental clearance compliance of above 

subjected QL with the following documents: 

  

1. Environmental Clearance Compliance  

2. Copy of Environmental Clearance  

            3. Photographs showing plantation carried out, etc. 

 

This compliance report is submitted for your information and office record 

purpose.  

 

 

Thanking you 

   

From:- Lessee- Puran Lakshkar, The M.P State Mining Corporation. MP 

                            Paryavas Bhawan, Block A, Jail Road Bhopal 

 

Sub-Lessee- M/S R.G And Associates. ( MDO ) 

                      Ward No.15 Baihar Road Balaghat. MP 
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SIX MONTHLY ENVIRONMENT CLEARENCE 
COMPLIENCE REPORT 

 
FOR 

                    Chicholi Sand Quarry 
 

Area 4.990 Hectare, Kh. No. –463 

 

AT 

         Village-chicholi 

Tehsil:Khirlanji 

                            Dist –Balaghat(M.P.) 

 
Proponent 

                                     

                                                 Puran Lakshkar,  

                                   The M.P State Mining Corporation.  

                            Paryavas Bhawan, Block A, Jail Road Bhopal. MP 
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विशिष्ट िर्तें 
Sr. 
No. 

Conditions Compliance 

1-  खनन योजना अनुसार उत्पादन किया 
जायेगा ! 

मेरे द्वारा खनन योजना िे अनुसार ही उत्पादन  

किया जावेगा!  
2-  खनन क्षेत्र िो चारों तरफ से तारों से घेरा 

जावेगा ! 
मेरे द्वारा खदान क्षेत्र में तार फें ससिंग िरवाया 
गया है जो िी फोटोग्राफ िे द्वारा प्रस्तुत किया 
गया है ! 

 

3-  सड़ि मागग तरफ वकृ्षारोपण किया जावेगा ! सड़ि मागग में  पौधों िवकृ्षरोपण किया गया है !  

4-  स्वीिृत खदान िो अवधी समाप्तत िे समय 

िेचमेंट क्षेत्र सप्ममसित िरते हुए खनन 

योजना अनुसार तािाब ननमागण िरना होगा 
! 

अनुपालन किया जाएगा 

5-  उत्खनन पट्टाधारी िो स्वीिृत क्षेत्र एविं 
आस -पास उपिब्ध शासिीय भूसम पर 500 

पौधों िा वकृ्षारोपण िर सिंधारण िरना 
होगा । 

अनुपालन किया जाएगा 

6-  पररयोजना प्रस्तावि बबना अनुबिंध 

ननष्पादन िे खनन िायग प्रारमभ नहीिं िरेगा 
! 

मेरे द्वारा अनुबिंध िरने िे उपरािंत ही खनन 

िायग किया जावेगा! 

7-  खदान िी औसत गहराई िीज अवधी िी 
समाप्तत ति ६.००  मीटर से अधधि नहीिं 
होनी चाहहए ! 

अनुपालन किया जाएगा 

8-  खदान िे पुनरुद्धार हेतु खननज ववभाग 

द्वारा ननधागररत रासश िो ििेक्टर िे पास 

जमा िरना होगा ताकि पट्टा अवधी 
पश्चात भूसम सुधार हेतु आवश्यि िायगवाही 
िी जा सिे 

अनुपालन किया जाएगा 

39626



 SEIAA Case No.-10238/2023 

(Half yearly Compliance period JULY 2024 – DEC 2024) 

 

 

9-  म. प्र. द्वारा सीया एविं सेि में प्रस्तुत िोई 

भी तु्रहटपूणग  जानिारी प्रस्तुत िरने हेत ुवह 

स्वयिं उत्तरदायी  होगा ! 

मेरे द्वारा यहद िोई त्तु्रहटपूणग जानिारी प्रातत 

होती है तो में उसिा उत्तरदायी होऊिं गा ! 

10-  खनन स्थि िो किसी उपयुक्त आवरण 

द्वारा ढिंिा जाना होगा ! 
अनुपालन किया जाएगा 

11-  म. प्र. िो खनन िरने  िे साथ साथ 

वकृ्षारोपण िरना होगा तथा वकृ्षों िा पािंच 

वर्षों ति रख रखाव िरना होगा ! 

अनुपालन किया जाएगा  

12-  खननज पररवहन  वन क्षेत्र से नहीिं किया 
जावेगा ! 

मेरे द्वारा खननज िा पररवहन वन क्षेत्र स ेनहीिं 
किया जावेगा  

13-  क्षेत्र िे सामाप्जि उठान हेतु समुधचत 

गनतववधधयािं िरना होगी तथा उक्त िायग 
हेत ुजमा रासश ग्राम पिंचायत िे माध्यम से 
उपयोग में िाना होगी.! 

अनुपालन किया जाएगा  

14-  म. प्र. द्वारा क्षेत्र  िे पेड़ पौधों तथा वन्य 

जीवन िी सुरक्षा हेतु आवश्यि िदम उठाये 

जावेंगे ! 

अनुपालन किया जाएगा  
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  मानि शतें   
Sr. 
No. 

Conditions Compliance 

1-  आवश्यितानुसार ससफग  हदन में ननयिंबत्रत 

रूप से ब्िाप्स्टिंग िी जावेगी ! 
मेरे द्वारा ननयिंबत्रत ब्िाप्स्टिंग आवश्यक्तानुसार 
हदन िे समय ही िी जावेगी !  

2-  खदानों में वकृ्षारोपण किया जावेगा तथा 
वकृ्षों  िा रख रखाव सुननप्श्चत किया जावेगा 
! बबना सक्षम प्राधधिारी िी अनुमनत िे पेड़ 

नहीिं धगराए जावेंगे ! 

अनुपालन किया जाएगा 

3-  खननज पररवहन िरने हेतु  हेतु उपयोग में 
िाये जाने वािे वाहनों िो तारपोसिन से ढिा 
जावेगा ताकि पररवहन िे दौरान िोई धूि 

आहद न उड़े ! 

अनुपालन किया जाएगा 

4-  पररयोजना प्रस्तावि द्वारा पयागवरण 

अनापवत्त क्षेत्र िे स्थानीय ननिायों िे प्रमुखों 
तथा समबिंधधत शासिीय ववभागों िे 

अधधिारीयों िे समक्ष प्रस्तुत िरना होगी ! 

अनुपालन किया जाएगा 

1-  मिंत्रािय अथवा िोई अन्य सक्षम प्राधधिारी 
द्वारा पयागवरण िी सुरक्षा हेतु शते बदिी जा 
सिेगी ! 

अनुपालन किया जाएगा 

2-  किसी भी प्रिार से तथ्यात्मि जानिारी 
छुपाना अथवा असत्य /िूट असभिेख 

प्रस्तुत िरने पर उक्त  पयागवरण अनापवत्त 

वापस िे िी जावेगी तथा उक्त िे ववरुद्ध 

पयागवरण (सुरक्षा ) अधधननयम , 1986 िे 

अिंतगगत िायगवाही िी जावेगी ! 

अनुपालन किया जाएगा 
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3-  पयाािरण स्िीिृर्त िी िैधर्ता सस्टेनेबल 
सैंड माइननिंग गाइडलाइन 2016 िे 
पररपालन में पयाािरण स्िीिृनर्त पत्र 
दिनािंि से अधधिर्तम 5 िर्ा र्ति िेि 
मान्य रहेगी 

अनुपालन किया जाएगा 

4-  पररयोजना प्रस्र्तािि द्िारा ग्राम सभा से 
अनापवि में र्तेरा प्रस्र्ताि िे साथ प्राप्र्त 
िरने िे उपरािंर्त थे खनन सकिय आरिंभ 
िी जाएगी 

अनुपालन किया जाएगा 

5-  पररयोजना प्रस्र्तािि द्िारा सेि िी 
अनुििंसा अनुसार िकृ्षारोपण हेर्तु ननधााररर्त 
िाया एििं लक्ष्य िी पूनर्त ा सिंबिंधधर्त िन 
मिंडल अधधिारी िन विभाग िे माध्यम 
स ेकियान्न्िर्त िराई जाए 

अनुपालन किया जाएगा 

6-  पररयोजना प्रस्र्तािि द्िारा निी िे सुख 
क्षेत्र जहािं रेर्त िी उपलब्धर्ता हो िही र्ति 
खनन गनर्तविधध िी जाए 

अनुपालन किया जाएगा 

7-  पररयोजना प्रस्र्तािि द्िारा मोटर िाहन 
अधधननयम िे र्तहर्त अनुमनर्त और उसी 
िे शलए बीमा ििरेज िाले िाहन जीपीएस 
सदहर्त पिंजीिृर्त िहािं टै्रक्टर र्ताशलयािं िा 
उपयोग िेिल उक्र्त प्रयोजन िे शलए 
उपयोग किया जाएगा 

अनुपालन किया जाएगा 

1-  खनन िाया िुरू होने से पहले खनन क्षेत्र 
िो वपलर से सीमािंिन और भू सिंिशभार्त 
किया जाए 

अनुपालन किया जाएगा 

2-  मानसून िे मौसम में िोई खनन नहीिं 
किया जाएगा 

अनुपालन किया जाएगा 
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3-  पररयोजना प्रस्र्तािि द्िारा खननज 
ननिासी सड़ि िो पक्िा बनाया जाएगा 

अनुपालन किया जाएगा 

4-  पररयोजना प्रस्र्तािि द्िारा लॉग बुि 
रखी जाए न्जसमें िैननि पानी िे 
निड़िाि और िहािं िी आिाजाही िा 
वििरण िजा किया जाए 

अनुपालन किया जाएगा 

5-  अगर निी िी धारा सुखी है र्तो उत्खनन 
धारा िे र्ताल िी सबसे ननचले िाम िी 
गहराई से आगे नहीिं बढ़ना चादहए 

अनुपालन किया जाएगा 

6-  क्षेत्र िे सामान्जि उत्थान िे शलए 
समुधचर्त िाया किए जाएिंगे इसिे शलए 
आरक्षक्षर्त ननधध िा उपयोग ग्राम पिंचायर्त 
िे माध्यम से किया जाएगा एििं सक्षम 
प्राधधिारी िे माध्यम से ! 

अनुपालन किया जाएगा 

7-  श्रशमिों िो हर 6 मा व्यािसानयि 
स्िास््य सिेक्षण किया जाएगा ! 

अनुपालन किया जाएगा 

8-  खनन िाया हेर्तु पानी िी आिश्यिर्ता िे 
शलए ग्राम पिंचायर्त र्तथा किसी भी पेड़ िी 
िटाई से पूिा िन विभाग स ेअनापवि 
प्रमाण पत्र प्राप्र्त किया जाए ! 

अनुपालन किया जाएगा 

9-  खिान में प्रिेि िे समय पररयोजना 
प्रस्र्तािि िे सिंबिंध में एि डडस्प्ले बोडा 
वििरण िे साथ लगाना अननिाया होगा 

अनुपालन किया जाएगा 

10-  पररयोजना स्थल पर न्यूनर्तम सिंख्या में 
िो पोिलेन िा उपयोग िर सिर्ता है िो 
स े ज्यािा पोिलेन िे उपयोग िी 
अनुमनर्त नहीिं होगी 

अनुपालन किया जाएगा 

11-  निी र्तल पर किसी भी भारी िाहन िा 
जाना प्रनर्तबिंधधर्त रहेगा खनन क्षेत्र से रेर्त 
िा पररिहन निी िे किनारो िो उधचर्त 

अनुपालन किया जाएगा 
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बािंधो द्िारा न्स्थर किया जाए एििं उधचर्त 
िकृ्षारोपण किया जाए खनन िाया स्िीिृर्त 
खनन योजना िे अनुसार किया जाए !  

1-  पररयोजना प्रस्र्तािि द्िारा पहुिंच मागा िे 
धूल िमन हेर्तु ननयशमर्त रूप से पानी िा 
निड़िाि किया जाएगा र्तथा िकृ्षारोपण ि 
पीने िे पानी िे शलए उधचर्त जलापूनर्त ा िी 
व्यिस्था सुननन्श्चर्त िरेगा 

अनुपालन किया जाएगा 

2-  पररयोजना प्रस्र्तािि द्िारा िरु्ाटनाओिं से 
बचने िे शलए पररिहन मागों पर चेर्तािनी 
सिंिेर्त िी स्थापना िी जाएगी 

अनुपालन किया जाएगा 

3-  खननज िी ओिरलोडड िंग पररिहन पूरी 
र्तरह प्रनर्तबिंधधर्त रहेगी 

अनुपालन किया जाएगा 

4-  पररयोजना प्रस्र्तािि द्िारा मानसून 
अिधध में िोई खनन नहीिं किया जाएगा 

अनुपालन किया जाएगा 

5-  पररयोजना प्रस्र्तािि द्िारा जो भी रेर्त िे 
िहािं िो पूरी र्तरह से दट्रपल से ढििर 
आिाजाही िी जाएगी ! 

अनुपालन किया जाएगा 
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